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GOVERNMENT OF INDIA
MINISTRY OF HOUSING AND URBAN AFFAIRS
RAJYA SABHA
STARRED QUESTION NO. 260

TO BE ANSWERED ON MARCH 28, 2022

POOR QUALITY OF MATERIAL FOR HOUSES CONSTRUCTED UNDER RRAY

NO. 260. SHRI VISHAMBHAR PRASAD NISHAD:
Will the Minister of HOUSING AND URBAN AFFAIRS be pleased to state:

(a) whether it is a fact that some of the houses built under the Rajiv Ratan Awas Yojana
(RRAY) at Narela Road, Delhi collapsed in February, 2022,

(b) whether such an accident occurred due to the use of poor quality construction material
for the said buildings causing loss of life and property; and

(¢)  the details of action taken on the use of poor quality material, after the accident?

ANSWER
THE MINISTER OF HOUSING AND URBAN AFFAIRS

(SHRI HARDEEP SINGH PURI)

(a) to (c): A statement is laid on the Table of the House.
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STATEMENT REFERRED TO IN REPLY TO RAJYA SABHA STARRED
QUESTION NUMBER 260 FOR ANSWER ON MARCH 28, 2022 REGARDING
“POOR QUALITY OF MATERIAL FOR HOUSES CONSTRUCTED UNDER
RRAY™.

(a) to (¢): Government of National Capital Territory of Delhi (GNCTD) have informed
that the Rajiv Ratan Awas Yojana (RRAY) was envisaged to accommodate urban poor
residing in Delhi. It is not an independent scheme. The houses in this scheme were
constructed as part of the Jawaharlal Nehru National Urban Renewal Mission (JnNURM).
This housing complex was constructed by Delhi State Industrial and Infrastructure
Development Corporation Ltd. (DSIIDC) during 2007-10. GNCTD has also stated that
one building, block of 32 houses in Ghogha EWS housing complex, constructed under the
scheme collapsed on 11 February, 2022.

Construction of houses with appropriate quality along with its maintenance is the
responsibility of the concerned State/ Union Territory Governments. GNCTD has
informed that the construction work of the projects was monitored by the Third Party
Quality Monitoring Agencies (TPOQMA) appointed by GNCTD. GNCTD has further
informed that due to damage and theft by miscreants, some of the blocks have suffered
extensive damages which led to collapse of part of block of Ghogha EWS housing

complex.
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SHRI HARDEEP SINGH PURI: Sir, | want to thank the hon. Member for raising this
question. The Rajiv Ratan Awas Yojana (RRAY) was a scheme which was
implemented by the then Government of the National Capital Territory of Delhi
between the years 2007 and 2010. It is a State Government Scheme; it was not an
independent Scheme; it was part of the Jawaharlal Nehru National Urban Renewal
Mission (JNNURM). These homes were built between 2007 and 2010.  Since then,
they have not been allotted. That would reguire a separate discussion. From the side
of the Central Government, we have, on many occasions, requested the State
Government that these apartments or flats constructed between 2007 and 2010 under
the Rajiv Ratan Awas Yojana should be made available to the Central Government for
the new scheme that we have, namely, the Affordable Rental Housing Complexes.
We asked the State Government, the Delhi Government under whose jurisdiction this
comes, as to what precisely happened in the Scheme. The hon. Member is
absolutely correct that one building, a block of 32 houses in Ghogha, which was part
of Economically Weaker Section Housing Complex, collapsed on 11" February, 2022.
The answer we have received from the Delhi Government in writing is that during the
course of the pandemic, there was a large -scale theft and pilferage including that of
the steel used as a part of the reinforcement and girders.  In other words, this was a
case of theft by miscreants, which resulted in the damage of basic structure of those
apartments. Sir, you will appreciate when apartments are built floors upwards,
people removed the concrete and stole the steel girders, etc. In this unfortunate
incident which took place, we have been told that some people who were there at
that point of time have suffered. On account of this, a few have lost their lives also in
this most regrettable thing. But, as | said, we have requested the State Government
that the remaining houses or the 35,000 which have been built should be made
available. The State Government tells us that the Third Party Quality audit was
undertaken during the construction of this. The hon. Member has asked o < g
8, ITh RaclTh R HRATE B T8 27 IT T TaHE BT UIoTae Tl They have said
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that they had a Third Party Quality Assurance. | will give you the exact answer. The
DSIIDC, that is, the Delhi State Industrial Development Corporation has stated that
the inquiry has been completed by the Engineer-in-Chief, as per which this incident
happened due to extensive damage to the structure by thieves, miscreants by
stealing steel reinforcement from the RCC monolithic structure of the blocks during
the Covid lockdown period.
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SHRI HARDEEP SINGH PURI: Sir, the hon. Member is raising a very relevant
question. | think the question is very specific: Why were the people there? These
were damaged flats where steel reinforcements were stolen.  If some of them were
there for whatever reason and as for the question of compensation, we would be very
happy to ask the State Government because these are flats constructed under Rajiv
Ratan Awas Yojana by the State Government. We would be very happy to ask them.
| will go a step further.

If we can also on our side see whether we can rehabilitate them elsewhere, we
will be very happy to consider that also under one of the Central Government
Schemes. But this is primarily the responsibility of the Delhi State Government.

SHRI ABIR RANJAN BISWAS: Sir, through you, | would like to know from the hon.
Minister what has the Central Government done in view of this unfortunate incident to
ensure that such deplorable acts of negligence, be it on the part of the State
Government or on the part of the Central Government, related to houses built for the
marginalized and the poor of this country under such Scheme or Schemes are not
repeated in the future.

SHRI HARDEEP SINGH PURI: Sir, first and foremost, every State Government or
Union Territory, as in this case, which has undertaken construction, they claim that
they had a third party quality assurance which looked into this. But why should any
space constructed as long ago as 2007 remain unallocated till 20227 That is the first
guestion. Any building even if it is constructed to the highest quality and if it is allowed
to remain vacant, you will have pilferage of the fittings. This is a standard practice.
Ours is a country where you have people, migrant or other populations. This is the
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first issue that arises. And even now of the remaining 35,000, we have been
repeatedly writing to them to say that 'please make this available for affordable
housing rental complexes so that we can provide temporary shelter to those who
need it. They may have a permanent abode in their place under the Fradhan Mantri
Awas Yojana, but if they come looking for work in a Capital or any other big city, we
can provide these after doing them up.

The second issue, Sir, is that it is not what the Central Government do. We
have clear guidelines which are given in all codified for the whole country but at the
end of the day, the Central Government can only make a set of rules. And | come now
to the most important point. Sir, theft is a criminal act. You can go into any building
with a hammer, sledge hammer, start removing the concrete and the fittings, etc.
That is something for which the concerned Authorities have to assume responsibility.
As far as we are concerned, we are willing to help.

MR. DEPUTY CHAIRMAN: Please, please. Thank you.
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SHRI HARDEEP SINGH PURI: Sir, | don't think you expect an answer from me on
this.

MR. DPEUTY CHAIRMAN: Yes. Thank you.

SHRI HARDEEP SINGH PURI: | may actually endorse that view.

MR. DPEUTY CHAIRMAN: Thank you. Question No. 261. Shri K.C. Ramamurthy, not
present. AT AT S|

* 261, [The questioner was not present. i
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